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them in the court.taken up with the concerned police authori-
ties.

Police Lath! Charge in Delhi

1688. SHRIRAJVEERSINGH: Will the
Minister of HOME AFFAIRS be pleased to
state:

(a) the total number of incidents of
Police lathi charge in Delhi during the year
1988-89; and

(b) details thereof and the reasons
therefor?

THE MINISTER OF HOME AFFAIRS
(SHRI MUFTI MOHAMMAD SAYEED): (a)
3 incidents of Police lathi charge were re-
ported in Delhi during the year 1988-89
(1.4.88 to 31.3.89)

(b) The information is contained in the
statement given below.

STATEMENT

On 10.11.88, some people threw
stones at one Shri Hari Ram and his famiiy
members, which he mistook to b? the work of
some boys who were playing near the house.
An attercation took place. A mob gathered
and attacked ~hri Hari Ham and his family
members causing injuries to them. They
also damaged 3 trucks. When the police
intervened to control the situation, they were
also attacked resulting in injuries to some of
them. Sensing the gravity of the situation,
the police resorted to lathi charge. Five per-
sons were arrested and a case filed against

2. On 30.1 0.88,SHO Nand Nagari was
on duty at Loni check post as police had prior
information that some participants in Kishan
Rally would create disturbances. This check- .
ing infuriated the participants, who pelted
stones at the police officers. In the melee,
some police officers sustained injuries. In
orderto control the violent mob, police had to
use lathi charge. 7 persons were arrested
and a case was registered Uls 147/148/1491
307 !353/186/427-IPC.

3. On 20.1.89, information was re-
ceived that a dead cow was tied to a tree.
The local police arrived at the scene where
some persons obstructed them from send-
ing the cow for post-mortem. Soon a mob
collected and started pelting stones at the
police resulting in injuries to some of the. In
order to contain the situation, the police had
to use lathi charge. Six persons were ar-
rested and <: case filed against them in the
court

Crimes Registered In States

1689. SHRI RAJVEER SINGH: Will the
Minister of HOME AFFAIRS be pleased to
state the number of Cognizable Crimes
registered in various States and Union Ter-
ritories during the year 1989, State-wise?

THE MINISTER OF HOME AFFAIRS
(SHRI MUFTI MOHAMMAD SAYEED): A
statement showing State-wise and Union
Territory-wise statistics of cognizable Indian
Penal Code and special laws crimes regis-
tered during the year 1989 is given below.
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